MCI[WP(C)]. No. 290 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10-11-2014

| have heard learned counsel for the parties and perused
the application. While drawing our attention to the last paragraph
of the order dated 16-10-2014, learned counsel for the petitioner
submitted that the ‘rate of bank interest’ provided in the order
may be clarified to read as the rate of interest being charged as
on today on the loans by the Nationalised Banks. It is also
submitted that the amount in question required to be deposited
may also be specified as Rs. 30,68,140/-. Mr. KS Kynjing,
learned Sr. counsel, has no objection to these clarifications being

carried out.

Accordingly, this Misc. Case is disposed of with
clarifications that the rate of bank interest shall be the one being
charged by the Nationalised Banks on the loans as on today and
the amount that the petitioner is required to deposit would be Rs.
30,68,140/-. The period for depositing the amount is also
extended by another one week from the date of issuance of this
order. Upon doing so, electricity supply to premises of petitioner

shall be immediately restored.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 22 of 2012

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10-11-2014

Learned State counsel at the very outset informs that the
matter is under active consideration and the instruction is

awaited. List the matter after 2(two) weeks on 24-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 19 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10-11-2014

Mr. R. Kharsyad, learned counsel, makes a request on
behalf of Mr. GS Massar, learned Sr. counsel, for adjournment
on the ground that the latter is in-disposed. List the matter after

one week on 17-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 19 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10-11-2014

Mr. R. Kharsyad, learned counsel, makes a request on
behalf of Mr. GS Massar, learned Sr. counsel, for adjournment
on the ground that the latter is in-disposed. List the matter after

one week on 17-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



CRP. No. 48 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

10-11-2014

On the request of Mr. K.Paul, learned counsel, with
consent of Mr. HS Thangkhiew, Sr. Advocate, the matter is

adjourned for one week to prepare and argue.

Liston 17-11-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



